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 None for the Appellant. A letter dated 02.12.2019 has been 

filed by the Director of the Appellant stating that the Appellant have 

filed application for settlement under Sabka Vishwas Scheme, 2019 

on 04/11/2019 and have received discharge certificate for full and 

final settlement of tax dues under Section 127 of the Finance Act, 

2019 r/w Rule 9 of Sabka Vishwas Scheme 2019 on 28/11/2019 and 
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praying that in view of the same the Appellant be permitted to 

withdraw the instant Appeal. Along with the said letter, copy of the 

discharge certificate dated 28/11/2019 has also been filed. 

2. In view of prayer made in the aforesaid letter the Appeal filed 

by the Appellant is dismissed as withdrawn. 

(Order pronounced in the open Court) 
 
 

 (Ajay Sharma)  
Member (Judicial) 
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